IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

No, C.,A, 60 of 1997

" Date ot Order s 05,08s 2003,
Present s Hon'ble Mr, B, P, singh, Administrative Member

Hon'ble Mr, N, Prusty, Judicial Menmber

Narayan Chandra Das

Union of India & Ors,
For the applicant Mr, samir Kr. Ghosh, counsel
For the respondents s = Ms, K, Banerjee, Counsel,

ORDER

MR, B, P._SINGH, AMg

1.4, counsels for both the parties are present, |

2. When this case Was taken up for hearing, the 1d. counsel

’
"

for the applicant submitted that the appiicant is a Group.c
employee of the Telecorfx, Depagﬂnenté?hiqh has since been ,
converted into Bharat sanézhar Nigﬁam Ltd, (BSNL) BSNL :iis

not placed under the jurisdiction of Central ;\dmin.ist.révtive.
Tribunal as no notification to this éfitec.:i: has been isgsued

by the Govermment of India,

3, In view of the above, the ld, counsel for the applicant
submits that he wants to withdraw this case with libgrty to

appreach the proper forum for redressal of his grievance,

%

contd. sese 2.()'
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4, In view of the above, We allow the prayer of the applicant
and hereby dismiss the application as'withdrawn' with liberty
- to the applicant to approach the proper forum for redressal

of his grievance, No order as to costs,

MEMBER (A)

ASVs.



